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iii. "TH ATHTIE IT TS TS AAT 39 ATHTRATAL il 5 oIk T FHTLT HUAT o FLL 63T
%H
(@) AT FATEHRT GILT I T T2 IUTE HeefT AT ITHTI0 M 3T haet S rHTehata o
ST AT T AT ST
() I FUTEF AIAT JadTEe 9T AT IcATaT o Avr Aeieor (W), T Moo (3FE),
AT (Tretide) JIaT qaTias fasht arel (J5 qad) F7 Te9q gl HO0l a9 TqATgR! l
JaaTEel @it fauT-aeq Aoaer v JoATcH® TaET & R, F U HUTEhial ¥ 4T Sl
FaaTEel § TRt o= TI19 U< SHTRATSl TIaT I IcaTal & gag | feoquft e & a=|

(%) STATET AT ORTOT [AHTHe g
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i, Sfrae
F. SATStra qifertaat
g. HETar AT 3T
T. FRTEE( T ITE

o, FTEST S THT IcaTE
T, AT — qTehTTor ATt
. HATHG T — ATEAIT ATroent
. TG o [0 IaTE

ii. Strarea

Tg T

AT T

TS AT
DIEIRCIE: ]

F e TeeAT ST
. o ST

(F) STEHITATE TF AT o AT AT SCATEL il TAAT &0l ST Fehet T &l
(F) ITATET =l TAT TAATATSAT T AT T ST Tehel T &, ST
i. AT 6 HIAES

ii. TTSTAT/ateret sTata /s Aate/~aaaw ST ATewman SHTHg LT (TH.0.)/=m/
“IAqH ST Sty TRaghar o

iii. AR T/ ST (U3e7) (AR et it o stem & it T 711R0)
iv. e sg-aett & forg i

V. ST (FEET) AT [ T

Vi. ATH STE ST T & @1 / TR9gar a1 / o gie 9% 19 e

Vi, FAT-HHT I ASALSIT ZIT ATAST & § ATH A1 6 FTHR Traaard

viii. SATET & HETard FE 17 ATA s FEAT / 37T % e seror

(®) A (TFie) I TATEHI A SHTHATAN, [STeh ITATET ol qAAT ol ST W@l 5, & a4
IIEITE T 9T AT TR T ST ot B

4 o4 9 4 4 3
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(ST) STaTal &t TAATE ST TR AT SATAT 3, STAAT el AT TAT IAT&T 0l Tl oot

JTafefed FeAarel gl ATl

() I TATEF IcATET o HATd STTAHT 07 & F STHTRATe g Ie2 af T qAT
AT I TR FH|

(3) AT TATEF ASARSIT 2T 9T AT "qTgeht &1 Afafeh gaa1" & forw yerforg 27
T YA FT T B

(@) 99 TUTEH AHferted & fore SwTRdiet i aa9Tee & a1 JUAT AaET2el Hl Tahihd
FGHA 3

i, stTse e,
ii. UTE® o GATAT T2T TAAT =19 BIH HT Go( 0|

(3) STIF ARTT 13() F Siad Jdre T5 SCATET sl ATEAT AEARST GFRT THI-THY
e fafRfee &t ST gdt 8

14. GTRATT Yt TTAGTAT AT HT T
(F) 9T TATEH il ATHT €T § earer Aniqat (FfSrel) 1 0 s9=T &S Fed &l
SHAT ATl T FUAT Tael TUTeAT (TATHUH) T ANAF 6 ATTHTT Tlgd ST 0l T2 AqATA T

SYANT A& TUTEF FH G

(&) TAUHUH ST T ATETT 39 10T FAAT F A1 6T AT A0 Riegie aa qargent
& |TT FL I geq1eas o6 g

(3T) TATHUH T TETAT 3T TATaae!l GATHT HLAT AT

(1) = AT BH U H TG & § Tohe H0 {5 HATAT ITEH/ATGF F forereor
AT STHTHRATSA F T T ST THAT B

(F) AT HUTEH Fl ANCH FIT A STHTRATSAT T FIT FLA & (o7 Goheq it Faen
FIAT ATV ST7g U ST THE STAAT T 7 AT AT T

(F) I FUTEH TATET ATgdh AT ST TATET ATedh GIT a<ar & T dHThdara &l
g TRt ster SwTRat &1 T FE Fam

i. T Toh TTX HATIAT UTgeh W ol @IE Fed § &o QAT g, T ToheT STHTRAT 0

FETAT Al a7 qT 9 TATF AT HT YU SHAT =HGq1T FT UF gf Jof § A7 7
ATErR STHTRATA Fl Aal R

(B) 9T FUTEH GATET UTgh! T ST S [HTHAT il HHTTHTE T FHOT

i. Fa9Tse § fatore 79 7 a9 fa= & 3w

ii. TSI ToeT 3T TEIANT & HATAT UTSh! il GAAT ol TAT TA=T T § F:d g0,
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iii. S =q< 1 SaRar, Freaasaar s fagrEar & ar, T,

iv. ATHTT & & T 1ha GAAT STt (Ars.21.) daet e it TEhamst &1 9 Fiid
g

(ST) I FUTgRT &I AT & & 7 F FF 12 AT § TFH € TAUHUH  JOTIAT il
TFieaT it FET-aeT F F 70 U @r-aie T w A AT AT Fie

(37) @T-gaeT ®H Fr AEr-ader fae fiur FfREmE s G artaeser v s
FATRatet, RegiT a0 H@UTeH & AT "iaer ¥ gearew &7 §, & Rk i ity &t aie ¥
15 T % 3T Yo il ST AT

(1) ATt % forg o7 afvard g & 3 st v aiterft # afiafda w2 % are ottt
TarefY faaor 39 J9 GUTEF T UTATHUH 9T AT9H I F4 OEH S10dr 39 g1 9T F7 TS o7

() TasT & ST ®T ITRT FA F T ST T 99 §UTgd il TAUHUH 9% UTH

FUATSH T TAT A o ToIT FHA-HHT dTHTHAT ST o TUTEH T AT | TF 6l JT A0
ST 399 g1 o6 1 e ® fafRfEs o o

15. qifefas

FIATRATAT GIT 9F HUTEHI &l (et ot &7 § qrivatas Fefofag Seaet 7 9«9 F:33d gu
T EAIT

F) AT TUTEH ITAH AHIH 14 § T T ATHE UF Tg<F TATHUH il ZGeqT FHT

TAT TATHATAT BT FAATSAT 6T TTT FEMN S THTRAT ZTLT UHT ST F o0 s TATC
T Al THAT AT ATRT

q) IF TATEH T AUAT JqHTEE o qAATHS ATl § T80 o6 T Je® 312 & forg
T a9 TATE 1Y & SATe U THH < T |

M) I HUTET S A1eAH & FATH Tifaat & dag § 39 AfaAt it aqgEy X F
ATETE AT HATT ITASH FI o [oTT FAT-H1d STANT (SATSSHITHT) FTF FT ThdT gl
UH AT | STHTRAT 9F SUTgh! & q12F Fohar 1 a7 el § [giiag 2 92 3= a1
THATE A TATEHT [ AT FT THaT 2|

) AT HATEH AIAT UG ATHTZE | IcT ahl 5 SAATSAT o AT L 17 AT TTeAT %
T = AT & =T X #§ 7 W sqgert & aqa @Eaee / 32ET e
TAfErTt &7 START T THAT g1 I TUATEH T T TRIE T AT F HTETH T Afeamg
qiferet & forg FATRaT g7 a7 BT T qre e dATRar g Ao T s
AT wemadt w1 VT aifert sttermy A F forw srer R urfeafe atga, dm

AT, 1938 T 91T 425 % ATHE THI-AHT T TTFHIOT g Heriia Jaren o
ATk A&l g
16. AT HATES ST AT FT GATAT
I GATSH ATHTT T GATAT ST qLoh & FHIT AT Fwfeoried w1 9re= wamn
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F) ATEAT VI H TATH T ATHE A HUTEH 6 a1,
F) AT VI T T ATEE 9F GUATEHI il SAr=u-Hgar

17. AT & AT ATSAE HT AEAHr sropar fAdae—
%) ol o SUTE T ATeHd 3= TAAT ST SHHT (AT a1d Fged & [oI7 IF=q TqqL &

o

* 7% e sroraT Metfad B ST awar g

i ag—

i)

Vi)
vii)

viii)

xii)

xiii)

T srferferam, 1938 (1938 =7 4), =\ A amas i e yrtaswor srfafaay,
1999 (1999 T 41) AT I FefH F=TH 7 7w srorar Bfe=dt & guT-aa7
T AATHLTET ST T I = FAT o

st VI H fafafde =7 & a9 |@uresi & Al & a1 Fd qg1 Hidar adr 2
fafaaei i o=t X § AfFAfee =7 § R i e S s =i
T T,

=4 Faf=at &t srqgEt VI AfAfee =7 8 sreor-aigar #7 9« qg1 s,
ATSHH ITH Tl o 10 TAd AT 3T TAAT T FAT &, TTAT ATSHT ITH FideA o

I Toqa saes § Agcaqor a2di &l [&EuTdr g a7 TFhe qg! HdT,;

STTEr0T EIXT T TS STUSATIETE STHT 9F HUTeF & &9 § o0 HAFATIr § Faterd
HIE AT T Tal HLAT AT TAT T TSI TAAT T FLAT g ATAT ATSHT ahl
fafermTerar &t srafer & <o arfesreor it ageaget a2t #1 Fumar § a7 ywe T2t
T,

STTERTOT s STUEATHTL A Ter Aol STeqd qal HedT,

TTTEEREOT FTT HATord Rt LTeqv o7 ST ® 9ga [T 951 T,

Tifereftermeht ¥ fUFTaal FT THTAT qGT FLAT AAAT TH HqGT § TR FT
IS 3T Al adT;

TReft ITE e SToraT UTE o et AT fAeers srora ster wH=TaE 9ar IR=Tsdhdat &
& H i FeAarer Rt =IiRE A g2 ooar A6 7 a5 T § TAT9 2 § form

= fafaaet & ARTw 7 % @t uferg g 1 Gar qgl war,
= A== & AT 8 o Iuee & AqaTT ST STUeATAl T AL A5l HeaT;
Tfe s srtear fafeem o sfeafaa oad o 7=t #ar;

i a9 TUTEH THASHF FHIAT AAAT TATHATIORR FidAT F TG FAAAT  FieA G4l &
HTEAH F AT T ATAT F:A | o1 g;
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) IT IREATIT | Tl TTIFHIOT Tg HEHH FAT g o aa TUTgH dhl  TITIAT Fad
FATHAT % THE TAAT Il AANT HEATAT 6 37a< et &1 fowaw w7 % o 2,
FE AT GIT il T 30T A o AT 9 TATSH Dl TG ATSHH (FFd T qhaT gl

T) AT HATGH [STHRT ATSHE I d AT 3 I AIAT AT Fgel & (10 3= STF\E &
F aTe etaa T STar 8, U [Aerae e i oifE i e 7 U 99T % a9
IF Aerae &1 a9 Al (/g7 SITdT, oI SATEF 6 (el U T3 SHGHTT b T0eqT T80
FAT AT A HATEH HT s UHT 37T HTT Agl T Ok (o0 ATSHE TaTd [T
AT 2

T) TS T, SAihet, TREATTAT ST o= aaie Eqrasit qred § Ig THI0d gf a7 &
T a7 TuTe® g AR & SuSHl T Seera AT AT /3T AtawHr R
AT & AT TR0 TTE TR o fgd § UH e a1/ Tawmuvl & (o0 a9 d3qTgsh
& ATSHH T ATE 0T/ Aead Fed & Taef IH I¥ (@61 & A9 & "qag 7 F=me
FT THAT 2

18. =T A =T wr=dw v Ao srrar e — a9 sures 1 argay =7 Ry &

e sraar [Aeitaa BRaT ST @ehar g, I a8-

(F) GTETIET FLA AT T ITAT AT & STTAT IS TG AT YT SgLAT AT 6,

(@) THT T FAT g oeeh oI STeer 6 T § donta ®ears suferd g, 9904 &
STrersReoT 7 A teneor & forg weor forfera # g w2 7 g,

(M) SEA ATSHH TG FIA % q12 g Hald & Ha< HILETE T gl (hA7T &,

() (S ST TATA FT ATSHE TAAT @7 a7 [Fefera Bham @ g, a7 26 T 7 arsdd
a9 T e 7a1 ot StTua S & =4 et o TfHAtEe GartEte & aqae =
el ol ST

(F) 99 TUTH SHERT ATEd gadT (& foqT [etaa & smar g, T8 Feae sraer it
T F A & UH T80T T SId 3 [Hoad &l arqq gl o031 SaT, 99 §IT8® 6
TRt U 93 =E|TT T YT A1 AT AAAT 9 GUTEH KT s UAT T H1F qg1
FATT ok forw ATeEe Y= R 13T 8l

19. FR<ia sreraT A@ F 98« St s w3 f fAfe—7 ffF=mt F st St= st
T o TATS o (o7 TTTET U STI= TR il <k e qhdl §—

(F) ST SATERTET UHT SATARTET ST a8 ST 6 HATA & [0 Aa9qF THAAT &, WA g0 a9
TUATEH Tl I US(Fd HIATAT TTAT SHh AGETT 6 TIF T 9%, St Fofa 2y,
T AI{ed ST FH;

(@) a9 TATEH THT Arfed fi TH i aRE | 958 &7 F 8T UH wqresil J947 o7
are, ST ag 9T g or1aT ST S ATSERTT T F10T 137 g, il ST rerraai & areT
T I AT ATIRTLT T TEqd FT,
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() ST ATTFTET a9 HATES 1 GAATS 1 UF I(=d AGEL T qT0% a8 AT FIT T&a
I F qHAT ¥ FaeT FT 9;

() a9 FUTSF AT AT FF ITRAT 1 THAT & ATAT T g0 ITidFa et =af<e & wregq
H HTHAT T H T &;

(F) T ATTLTF THAT ATAT & AT ST AT TTIERTOT & UAT FT ThaT & o a8 9
U ST o ATETH | STOAT HIHAT Toqd F<, TAT

(7) F(T AFLTFH THSAT SATAT &, T T ATARIN AT F (AT SHTRAT 097 TRt o7
T HEAT | TIALAAT / TR AT Tl T &

(B) = ATeHTT THT HATST TT T 9T FUTZH GILT a0l T2 TEQAAT Hl A9 H T@A &
& S(F T FAATE! o THTI o 30 &7 3T TR H U e o qa Ham|

20. yfgrer & T R & e F it Fharfafy, sgt wifgecr 9 ssd@a w R e
AT ATSHY & TR il A TFa T FI—

F. B9 HIHAT H a9 GUTEH 97 O & A28 & o araeq FT 97 g, St ATead v

TFRETheoT TohaT 3T g1 /AT ATSEHE o AT Hl AEdiehd (a7 4T 81 q4qT =

THTL AT ATAEH g TR0 & UH Horg T g § 919 "eidl 6 Jater & a7 ol
FL THAT gl THh AATAT, TTd ATTEH0r 7 o et qarew & O fogr = g ar

AT U SATATAT 6 ATaH For &t arg § 12 A1 & 18 o= T s

G, AVIIU AAAT AqLATEAF HILATS o HIT (oTF HAAT o ATSHE Hl HLEd FRIT 73T T

(3TTAT TATHLUT SAFETHA /AT AT BT) ST FHOAT T 49 TUTgH & ATSHT & (ofg 74
o & weqa o T saEd Retatea o a1 399 T #9494 Fd gu 3rud
ATFLTAT T TORIT ARAATIE® T LA o F18 ST [ohaT SITUAT

i.
ii.
iii.
iv.
V.

Vi.

Vii.

freger fafRemae Seeramt it i,

I FUTEH T TAUHUH HISH 3T AAATT ATl HCAAT i A€,
FOT F FIETE T AT,

farfrsr 9T ST / Irget g 9T HUTeF & (Aawg &5 6l T (9,
3T ATFLTHT S FAAT a9 FT g«r e,

STITH YA o o7 e siaa & d72F STH 77 ST,

grfereRor gTer ST FRelt emeer srerat fromfREer g awg-gug o fAfafee B
ST aTeAT s 37 AT |

. STTEEROT TG sl ST LA o (o1 Uk AH (Fh T AT I T Sl T
& ST IT AR [ Heq Fea/arsad & e § Aot forar srom)
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21. T T AL ;

F) oF HUTgH AL T AT AL FAAT HE, STHT ol g, JTaweor & 99 fored
AT % AT dSfiea T2 FOM STt q2or F 12 Fafdt F1 FoT Thar it ariar qorar
STOTETH IhT ThdT Yol STTAAT STITETT o T TTqTd & SATAF B sl FATAAT 2l

@) TH G & ITFIl % ATEE ISl 6 & H 7T a9 GUTEH AT K0T qaT foheft o
g it ST o & forw Bt ff €7 91 a8 @ [Er 98 @ ST 996d a°q7 T g 99T TE
AT TR Ioft & T H g TR

) Tt yeTe, gt R srtn, w, T9E, UE 2 6O F AN 99g dUEr FuAr HET

el FIXT HH ®F ° AT T €T F FAL0T o630 ST o6 o7 refie 9ot 7 At9iZa o7 Far
ISt STTET TR o T TAerd & T8 g Agl ST & 44 fofred sTqarad ST fhar s

) QAT STAAT SR FT RARET FATTHE T 07T F94T T @907 &9 & T FIT
AIAIRT FEAT/2Th & 976 AT
22. |rar-afgdt, AfvEt, sfe FT Sqeerr -
F) TAF 9 AT T (AT a9 & oIy Mefertad i 3 Hia -
i. ST @I AT ! GHTTH T oA-a1 @ et e,
ii. I sTAter F orT ATH-grie o,
iii. RS/ YaTg w7 EE,
iv. a9 TUTEHT * =aarT gaet sfafRes Fewor S5 & wrieereor g smfera B ST A
g |
Roqvfi - 27 @377 & g3i9r1 # faw, @7 a9 12 G817 (3937 9 G571 Fa977 1 97T &
FIT I3H 1397 AT 51) 1 ST FT ST 5T T % 9T 3 G5 17 JIH T ST Fgad] a9 &
7T % 313 [37 THIT ST, TAT Tl T SqET ITFT & STET T 1347 STT0T |

g) T A9 TUTeH TAF a9 AGihd a9 il G018 o Tod fod & sfaw  or@r-uitera &g
fraort it wfaferf™ 39 92 sar-adters 7 RO & a1 TTEeR<or 1 FTET & G991, @rai it
Rt arfs & d9g § A@T-q4ehi it Ahal rrar feoafurE, If Fis gi, ded T&qd SO
TAT TR o I ST o6 T UH @A & 97 50 TRl feoafort % SUIh T8t
e ST

) T AT FUTEF AGT-Ter it e fif arig 7 7eo {37 & i@y F@r-udiers 6 e §
JATe T FHUAT T FlE gF dl Ire AT & o0 FEH ISTUAT T TEAATE TTAFIT Rl =
T |

=) FHT @raT-atgdl, Fawor, IEarasi, At HiT AT 9 GUATEH 6 TLTT HIATAT AT I
FIRT ATTHA 3T TTTEERT ol Frad UH FRET v STET Hwraiad § AT o a9 3w e
F I ATt &1 gt FEREE 9% IuAsd AT ATuAT S [ & forw 3\e g 3w
AT & 10 gTfereRa o ST
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) = AT # Ieafed sfiw a3 SuTes g7 e avl orFeiivs ArHe@l, aiedr T
FEaTasit, frawon, wfeeT Aret anfe #r 39 gafea ad £ qaurfa & #9797 79 99 ff a3y F
o @t SToEm quTt, S92l | qetea Rises sfvera/asares St wrer oA g
5 T g T 39T Mae™ =t & 9 & o dfed g, a8 dutera g & ua sfver
TATAT GILT HTHA &7 (A9 g a & AT

) T 9 GUTEH M STTT@] T AL ST T-ATL FHT

i. ITT ST AT AT TS [T,
ii. Tiferteat § aRafda seam;
iii. ST 37 fAeTs e forwTd;
iv. [T % o7 JadTEe 9% Teieq 3aTs;
v. =i Iearat & forw are ot
vi. Tiferfaat ® aiatda spraret + forg e ariertwes,
Vii. ATE-ATT ITTRT (ATSSHITE) F FIAFATI H TTH AT,
viii. FARTRATS T I FE e qrivetaE (s o) |

23. JTTRHTOT ST THEHTT —

F) AT FUATEH TTTAHIOT il STa HT I LT AUT AT STAT § aF UHT SATEAT FLd T AFHT
et T fourfar & stferss & stferss 9 feq it srater § Meferied =91 Tohe H, dA9iq-

(ol o

()  TF H I A T TAAT AT [Fa<0r § Fwile T qRaad, SEEr g6 3w T8
[ T3 ATSHE | 2T,
(i) ST ATERI & AT FSreTeh AT GIAART F7 Tael F T T 3 ATAT Tgol FC 9 g,
(i)  FEF-EHE 97 yrideRr g AR w off st gEe/ee
) AT TUATEH T & vg et ff agcaget afiadd, ST 9 d@uTe® i §3=T | 2,
T TR0 T g1 UHT Iade g+ & 30 fa & e w4,
) 9F FUTES HHfiad o o7 ITfEer &7 9& STqHiad JTH H
(i) T STfereRTe &7 gRad;
(i)  THer/A=ershl TaT ATHIEE ATeeTe/ATard, STHl fI1d g1, ¥ qiaa,
(iiiy  FIAT F 9T F gREd;
(iv)  OS(Ihd HIATAA/FAE HATAT % 9 H T,
(v) AT S, oiq ST el a% JHd dgl g, 99 TUTeH & & HraHdrdl
o oI &aT YRTATell SToaT v TeT FAhareli sl Harslt A7 (AT HeAT
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F. AT TG TOTAT
. I TIT
T. T & HAHATT
(vi) AT IATAATAT ATHTZE(ATHTZET) FT T FTA AT T % #4017 F TRAqT

T) AT TATEH ATTEHRT0T T Foferiad g=aT Jo=qa HT|
(i) 9TTET FTATAAT T TTCH/THTI;
(ii) FEFaoT/gEEd Ao fafes & areaw | S97 S=aarT i FTUAT FIA a1 T al-ared
SR 6T T,
(iii) ZTErETAE afaaf atferft % stavta aTar & way H;
(iv) Toreft Jof=y &1 STt T,

(V) HHT-THT T ITIGFTO0 G AT ST ATAT 605, T =1

24. A GUATEH & 965 FATS

F) A< I GATSH ST ATAATHT Al a<adT AqaT o AT F siavq et off q1iaea &1
qTAe Al Fedr a7 ez, fimr AFams i fFwm arfdeor safafea, 1999, 37+
FfT Ty T Rt e ARy qur aue-aay 97 e g S B T v s Rt
F YT % fa%g FTT FIAT 8, a7 TR0 o HUTEH Hl T&H 67 T A28 &1 [ w7
qHAT & AT ATSTHIR % Sqd IULh AHEAT ST ATAT Fils ST FILATS FHT qHAT g

) F9Td T I HATEH Fl AT 9T Fg o [T gAATe AT U aae @7 &aT qriesnor g
UHT TS FTLATS TTET Al ol STTUIT ST IHh dT8 AT T Al 53T S0

25. SSTCHS AT

TR ATSHIITT 9 HATEF SHT Ate=ad, 1939, ST A= s e Fewe sraewor
AT, 1999 TAT I AT T T FIHT ¥ A==, THT-T97 9T ATTEHTT FIT AT
o T ot TR/ frgiai/sreet & et ot Uy 7 Seaad wear g, ar JTreshr
IEAH o TAETATHITAT 6 SETY T ITYH a€ AR FL THhT &

26. Swmwal ¥ Reg AR @ fmEar sfafgw, i GRams i GEm s
ATerT, 1999 (1999 7 41) 4T Ik efi a7 17 Faera et ¥ siasta #7 T =
% ATHTT TTTEFIIT FIT FRATS 6 (70 FTET M, IS
F) TRt = AT & =T VI T F900 T ® T § SHTRare & ardcdl w1 aree
SEETSINERE]
q) AHTRAT 9F TATEF o AT FL A AARAT o6 dael § AR Hl FHlg AT Al adl
STAAT AT TAAT *AT &, FIAT;
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) drArRat = et o sRr-aw 97w g S B @ v e At #
qTeA Al LTl

9T Toh STHTHRAT &l ATAT AT Fgel o (70 TAATS T Teh AFEL [&F 6T AT FIT Fls
FLATS YL gl T STUIT S IHeh AT IS ATl T Al [T ST

27. wrfers<or &1 AT F3 F1 e -

F) 9 HATEH & TRET A1 O e & for grfgerzor "f{deror yiigerm” & =9 § o9+ uh

AT I ATAT ATEHITT STAAT AGaAT-TTod AAGl AGTRTL AT TAAT ST TR
T T93h FT 99T & ™ T8 Iq7 AT ST 9 31T @7 ST Teh o RILTETE el FATIOrd 0T
ST TET g A7 FheT ofF waree % e A "@ures fr arar-ated, At siv gEdrasi &6
fAteror ot fora ST =96 |

) = fafaaet § sfeafea e ferger £
(i) T2 EATET FLAT T A9, FIwi i FARTHi & Iuaet w7 ara 6ar S @T e,
(ii) Tg FEATHT FLAT T SUAT TS TTAT %0l SATEAT T (ATHAAT o TSN o SATHTL 00 AT
T
(iii) AT FEET F FHET FEE & BT § Er qifoaww & Ba § g77 a7 a7
TUTEH & FTAT T AA-TSATA FLAT |
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INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY
NOTIFICATION
Hyderabad, the 3rd December, 2013
Insurance Regulatory and Development Authority

(Web Aggregators) Regulations, 2013

F. No. IRDA/Reg/22/80/2013.—In exercise of the powers conferred by section 114 A read with

section 42 D and 42 E of the Insurance Act, 1938, sections 14 and 26 of the Insurance Regulatory and
Development Authority Act, 1999, the Authority, in consultation with the Insurance Advisory
Committee, hereby makes the following regulations, namely:

1. Short title and commencement:

a)

b)

These Regulations may be called the Insurance Regulatory and Development Authority (Web
Aggregators) Regulations, 2013.

These Regulations shall come into force on the date of their publication in the Official
Gazette.

2. Definitions: In these regulations, unless the context requires otherwise—

a)
b)

9)

d)

g

h)

)

“Act” means the Insurance Act, 1938 (4 of 1938);

“Agreement” for the purpose of these regulations means an agreement entered into between a
web aggregator and an Insurer;

“Authority” means the Insurance Regulatory and Development Authority established under
the provisions of Section 3 of the Insurance Regulatory and Development Authority Act,
1999 (41 of 1999);

”Distance Marketing” for the purpose of these regulations refers to the process of solicitation
or sale of insurance products or services where the consumer is physically not present at the
point of solicitation or sale or the conclusion of the sale, and the process is accomplished
through telephone or Short Messaging Service (SMS) or e-mail or Internet or web services;

“Lead” for the purpose of these regulations means information pertaining to a person who has
accessed the website of a web aggregator and has submitted contact information of any kind,
for obtaining information on prices or features/benefits of insurance products;

“Lead Generation” for the purpose of these Regulations, is the process of collecting the
details of the prospects to ascertain their intention to purchase insurance, before proceeding
with solicitation of insurance products;

“Lead Management System” (LMS) for the purpose of these Regulations refers to the
Software implemented by the Web Aggregator for recording, filtering, validating, grading,
distribution, follow up and closure of leads from the enquiries received on the website of the
Web Aggregator;

“Outsourcing”: for the purpose of these Regulations means activities which can be carried out
by the Web Aggregators to the extent as specified in Schedule IX;

“Person” means—
1 A company formed under the Companies Act, 1956 (1 of 1956); or

2 A limited liability partnership formed under the Limited Liability Partnership Act,
2008 (6 of 2009) with no partner being a non-resident entity/person resident outside
India as defined in clause (w) of section 2 of the Foreign Exchange Management Act,
1999 (42 of 1999) FEMA, and not being a foreign limited liability partnership
registered there under; or

3 Any other person recognized by the Authority to act as a Web Aggregator;
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7

k)

)

m)

n)

p)

Q)

"Principal Officer" means —

1. a director / partner, who is responsible for the activities of the Web Aggregator in the
case of a body corporate; or

2. The chief executive officer appointed exclusively to carry out the functions of an
Web Aggregator;

“Solicitation” for the purpose of these Regulations is defined as the approach of a Prospect by
an insurer or an intermediary with a view to convince the Prospect to purchase an insurance
policy;

“Tele caller” for the purpose of these Regulations is a person engaged by a Telemarketer for
carrying out the Telemarketing and Distance Marketing related work;

“Telemarketer” for the purpose of these Regulations, is an entity registered with Telecom
Regulatory Authority of India under Chapter III of The Telecom Commercial
Communications Customer Preference Regulations, 2010 (as amended from time to time);

“Web Aggregator” for the purpose of these regulations is a person licensed by the Authority
under these Regulations;

“Website” is a set of related web pages served from a single web domain. A website is hosted
on at least one web server, accessible via a network such as the Internet or a private local area
network through an Internet address known as a Uniform resource locator. The word
“website” includes a web portal and/or a mobile site for the purpose of these regulations;

“Designated Website” for the purpose of these regulations is a website(s) with domain
name(s) registered, owned by and used exclusively for the functions of the Web Aggregator;

Words and expressions used and not defined in these Regulations but defined in the Insurance
Act, 1938 (4 of 1938), the Insurance Regulatory and Development Authority Act, 1999 or in
any of the Regulations made there under shall have the meanings respectively assigned to
them in those Acts or Regulations.

3. Eligibility criteria for License of the Web Aggregator:

a)

b)
c)

d)

For the grant of License / Renewal of license of the web aggregator, the applicant shall ensure
the fulfillment of the conditions including but not limited to the following:

1)  The applicant is a person as defined under regulation 2 (i).

ii) The Memorandum of Association of the company or such other documents of applicants
shall have the business of web aggregation of Insurance Products only as its main object.

iii) The applicant is not engaged in any other business other than the main object (Web
Aggregation of Insurance Products) of the applicant;

iv) The applicant shall not be licensed / registered as an insurance agent, corporate agent,
micro-insurance agent, TPA, surveyor, Loss assessor or any other Insurance Intermediary
under the relevant Regulations framed by the Authority.

v) The applicant shall not have a referral arrangement with an Insurer.

vi) The applicant shall not be a related party of an insurer, insurance broker, corporate agent,
micro-insurance agent, TPA, Surveyor or a loss assessor or other insurance intermediary
at any time.

The Principal Officer shall possess the qualification as specified in Schedule V.

The Principal Officer of the Web Aggregator should have undergone 50 hours of training
initially and 25 hours of renewal training at the end of every three years thereafter.

The Principal Officer / Directors / Promoter(s) / Shareholders / Partners / Key Management
Personnel should fulfill the conditions in the FIT and PROPER criteria notified by the
authority from time to time.
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e) The web aggregator should not have violated the obligations as specified in Schedule VI and
the code of conduct as specified in Schedule VII to these regulations.

f) The Authority is of the opinion that the grant of license will be in the interest of
policyholders.

4. Application seeking Grant of License.

a. An applicant, seeking grant of License as Web Aggregator shall make an application to the
Authority in the application Form-A of Schedule I of these Regulations.

b. The application shall be accompanied by a non-refundable fee of rupees ten thousand paid
by way of a bank draft drawn in favour of ‘Insurance Regulatory and Development
Authority’ payable at Hyderabad.

c. Applicants seeking permission for Outsourcing and Telemarketing functions/facility shall
mention the same specifically in the application Form.

Note: The documents to be submitted along with the application for grant of License as Web
Aggregator are mentioned in Schedule III of these Regulations.

d. The applicant seeking grant of license as Web Aggregator shall fulfill all the eligibility
conditions as specified under the relevant sections of these regulations and fulfill the
conditions mentioned in these Regulations.

e. The application for grant of license as Web Aggregator shall be dealt by the authority as per
the applicable provisions and under these Regulations.

f. On the applicant fulfilling all the eligibility criteria and requirements mentioned in these
Regulations; the authority shall grant License to the applicant to function as a Web
aggregator as per Schedule II, Form B of these Regulations.

g. A license once issued shall be valid for a period of three years from the date of its issue,
unless the same is suspended or cancelled pursuant to these Regulations.

h. An application, which is not complete in all respects, shall be liable to be rejected.

1)  Provided that, before rejecting any such application, the applicant shall be given an
opportunity to complete such formalities within a period of thirty days from the date
of receipt of communication from the Authority.

2)  The Authority may require the applicant to furnish such further information or
clarification as may be required by it.

3)  In case the requirements are not furnished /filed/submitted within 30 days of the letter
from the authority; the application shall be deemed invalid and the applicant shall be
required to file a fresh application.

i. Furnishing of information, clarification and personal representation —

1)  The Authority may require an applicant to furnish any further information and/or
clarification and/or may direct the applicant to comply with certain requirement/s for
the purpose of disposal of the application, and, thereafter, in regard to any other
matter as may be deemed necessary by the Authority.

2)  The applicant or its principal officer shall, if so required, appear before the Authority
for a personal representation in connection with an application.

3)  The Authority from time to time may prescribe the information/clarification to be
provided and/or the manner in which it shall be provided for the disposal of the
application so made to it.

4)  The applicant shall bring to the notice of the Authority, at its own, any such further
information/or clarification, which might have bearing on consideration of its
application in terms of Regulation 3.
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5. Application seeking Renewal of License:

a) Web Aggregators interested in continuing in the business shall apply with the Authority for
renewal of the License at least THIRTY DAYS before expiry of the previous License. The
application for renewal of license should be accompanied by a fee of rupees ten thousand
paid by way of a bank draft in favour of ‘Insurance Regulatory and Development Authority’
payable at Hyderabad and containing such information as specified in Form A of Schedule I
of these Regulations. Applicants seeking permission for Outsourcing and Telemarketing
functions / facility shall mention the same specifically in the application Form.

Provided however that if the application reaches the Authority later than the period
mentioned in sub-regulation 5 (a) above but before the actual expiry of the current license,
an additional fee of rupees one hundred only shall be payable by the applicant to the
Authority.

Provided further that the Authority may for sufficient reasons offered in writing by the
applicant for a delay not covered by the previous proviso, accept an application for renewal
after the date of the expiry of the license up to a period of 60 days of the expiry of license
on payment of an additional fee of seven hundred and fifty rupees only by the applicant.

Provided further that, the application for renewal received after 60 days of the expiry of the
license will be considered, only after a lapse of 12 months from the date of submission of
belated application. However, during the interregnum period, the license of the Web
Aggregator ceases to exist and shall not solicit any new business or carry out any other
functions for which the License was granted.

b) No Web Aggregator shall be allowed to carry out the functions of the Web Aggregator,
after expiry of the license.

Note: A Web Aggregator is permitted to submit the renewal application within ninety days before
expiry of the license.

a. The application for renewal of license as Web Aggregator shall be dealt with by the
authority as per the applicable provisions and under these Regulations.

b. A Web Aggregator, before seeking a renewal of license, shall ensure that their Principal
Officer has received at least twenty-five hours of theoretical and practical training from an
institution recognized by the Authority from time to time.

c. The Authority, on being satisfied that the applicant fulfills all the conditions specified for
renewal of a license, shall renew the license as per Schedule II, Form B for a period of three
years and send intimation to that effect to the applicant.

d. Wherever it is found that the Web Aggregator is not doing any amount of business during
the entire/part of the previous licensed period, the Authority may refuse to renew the
license.

Note: The documents to be submitted along with the renewal application by Web Aggregator are as
per Schedule IV of these Regulations.

6. Employees of the Web Aggregator:

a) The employees of the Web Aggregator involved in insurance solicitation and verification
should have completed the fifty hours of theoretical and practical training on insurance from
an institution recognized by the Authority from time to time and passed an examination, at the
end of the period of training mentioned above, conducted by the National Insurance
Academy, Pune or any other examining body recognized by the Authority.

b) Tele-callers deployed by Web Aggregators to solicit business should be employees on the
rolls of the Web aggregator and should have undergone training as prescribed under Schedule
X of these regulations.

c) Web Aggregators shall be responsible for all acts of commission and omission of the
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employees deployed on their behalf.

7. Annual Fees:

a)
b)

9)

Every Web Aggregator shall pay annual license fees of Rs. 5,000/-.

The annual license fee shall be paid within 15 days of the finalization of annual audited
accounts of the Web Aggregator or 30th of September, whichever is earlier.

The fees shall be payable by an Account Payee draft in favour of “The Insurance Regulatory
and Development Authority” payable at Hyderabad.

8. Capital requirements

The capital of the web aggregator shall be issued and subscribed in the form of Equity Shares
where the web aggregator is a company registered under Companies Act, 1956.

The web aggregator shall have a net worth not less than Rupees ten lakh at all times.

The Web Aggregator shall submit to the Authority a net worth certificate duly certified by a
Chartered Accountant every year after finalisation of books of accounts.

The aggregate holdings of equity shares or contribution of the Web Aggregator by a foreign
company, either by itself or through its subsidiary companies or its nominees, do not exceed
twenty-six per cent paid-up equity capital of Web Aggregator at any time. For the purposes
of these regulations, the calculations of foreign direct investment shall be made in the same
manner as specified in Insurance Regulatory and Development Authority (Registration of
Indian Insurance Companies) Regulations, 2000 for an insurer, as amended from time to time.

9. Professional indemnity insurance —

€)

b)
c)

d)

Every Web Aggregator shall take out and maintain and continue to maintain a professional
indemnity insurance cover throughout the validity of the period of the license granted to them
by the Authority. The Professional Indemnity Policy shall be obtained from the Insurer
licensed by the Authority.

Provided that the Authority shall in suitable cases allow a newly licensed Web Aggregator to
produce such a guarantee within six months from the date of issue of original license.

The indemnity cover shall be on a yearly basis for the entire period of license;
The insurance cover must indemnify the Web Aggregator against:

(i) any error or omission or negligence on his part or on the part of their employees and
directors;

(i) any loss of money or other property for which the web aggregator is legally liable in
consequence of any financial or fraudulent act or omission;

(iii)) any loss of documents and costs and expenses incurred in replacing or restoring such
documents;

(iv) Dishonest or fraudulent acts or omissions by Web Aggregators’ employees or former
employees.

The Indemnity cover of the policy shall be three times of the remuneration received during
the previous financial year subject to a minimum of rupees ten lakhs.

10. Procedure where License/renewal is not granted

a.

The Authority may reject the application made by the applicant to the Authority seeking grant
of License/renewal, if it does not satisfy the eligibility criteria laid down under these
Regulations or if the grant of such License is not found to be in public interest.

The decision of the Authority along with the reasons to be recorded in writing shall be
communicated to the applicant within a period of fourteen days from the date of the decision.
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c.  In case of rejection of application for web aggregator, the applicant may appeal against the
decision to Chairman of the Authority within thirty days from the date of the Authority’s letter
communicating such rejection.

11. Duties and Functions of web Aggregators.

a) The Web Aggregator shall

)

ii)

iif)

vi)

Display Information, as per Regulation 13, pertaining to the Insurers who have
signed agreement with the Web Aggregators.

Carryout the activities for the purpose of Lead Generation for insurers.

Ensure that the information systems, (both hardware and software) including the
aggregation website(s) / portals, Lead Management System and the Data Centers
hosting the website(s) / Portal(s) / Lead Management System are in compliance
with the generally accepted information security standards and procedures in
force in India from time to time.

Ensure that the leads and other data is transmitted to the insurers and others
using secured layer data encryption technologies like 128 bit encryption.

Use only RBI licensed payment gateways for collection and transfer of premium
to insurers when the web aggregator is authorized by the insurer to collect the
premium on behalf of the insurer.

Ensure to get the information systems (both hardware and software) including
the aggregation website(s) / portals, Lead Management System and the Data
Centers hosting the website(s) / Portal(s) / Lead Management System Audited
by CERT-In empanelled Information Security Auditing organisations once in a
financial year and submit a copy of the Audit Certificate/Report to IRDA and
the insurers with whom the web aggregator has entered into an agreement,
within 15 days from the date of receipt of the same.

b) The Web Aggregators shall not:

)

ii)

iii)

Display any information pertaining to products or services of other Financial
institutions / FMCG or any product or service on the website

Display advertising of any sort, either pertaining to any product or service
including insurance product or service, other financial products or service / or
any other product or service in the Web Aggregators Website.

Operate multiple websites or tie up with other approved/unapproved/unlicensed
entities/websites for lead generation / comparison of product etc. subject to the
following exceptions:

a. Using multiple Domain names or same domain names with suffixes such as .com or_.in or
.co.in_for the primary website of the Web Aggregator used for comparison of insurance
products is allowed provided

1y

2)

the domain names of primary or secondary or product category specific websites
or mobile sites are owned and registered in the name of the Web Aggregator.

The Web Aggregator should inform the Authority in writing about the date of
Registration and also date of launching of domain names of such websites or
mobile sites in the application for grant of license and thereafter within 15 days
from the date of Domain Name Registration and Date of launching respectively
in case of any change in the name(s) of the existing websites or new websites.

iv) Operate the websites of other Financial / Commercial / marketing or sales or service entities
or use other Social Media sites etc. for comparison of products etc.
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V)

9)

Operate in any other manner for the purpose of transmitting leads to any entity engaged in
insurance business except as provided under these Regulations.

Nomenclature of Web Aggregators

i) All Web Aggregators shall have the word “Insurance Web Aggregator’ or
‘Insurance Web Aggregators™ in the name of the Insurance Broking Company to
reflect its line of activity and to enable the public to differentiate IRDA licensed
insurance Web Aggregator from other non-licensed insurance related entities.
The application of the new applicant companies making an application to seek
the license to act as web aggregator shall not be considered in the absence of the
compliance of the nomenclature requirement.

ii) Every licensed insurance Web Aggregator shall display in all its
correspondences with all stakeholders its name registered with the Authority,
address of the Registered and Corporate Office, IRDA license number and
validity period of the license.

iii) Insurance web aggregators are not permitted to use any other name in their
correspondence/literature/letter heads without the prior approval of the
Authority.

12. Agreement of Insurer with a Web Aggregator:

(a)

ii.

iii.

1v.

(b)

(©

An Insurer desirous of obtaining leads from web aggregator shall enter into an “agreement”
with the web aggregator approved by the Authority which shall necessarily include details
relating to, though not limited to, the following:

Time-frame and mode of transmission of leads to be shared

Onus of complying with regulatory and other legal requirements on both the parties to the
agreement

Identifying the different data elements to be shared (viz., name of prospect / client (visitor of
the web site), contact details etc)

The timeframe for providing the premium and feature tables of the agreed products to the
Web Aggregator after concluding the agreement and keeping them up to date.

The agreement between an insurer and web aggregator shall be valid for a period of three
years from its date, subject to the validity of license of web aggregator.

The web aggregator shall file the agreement with the Authority within fifteen days from the
date of entering the agreement.

13. Display of product comparisons on the web site:

(a)
i
ii.
iii.

(b)

(c)

Web aggregators shall disclose prominently on the home page, a notice that:
the Prospect’s / visitor’s particulars could be shared with insurers.
“Insurance is the subject matter of solicitation”

“the information displayed on this website is of the insurers with whom our company has an
agreement”’

Product information displayed by web aggregators shall be authentic and be based solely on
information received from insurers.

Web aggregators shall not display ratings, rankings, endorsements or bestsellers of insurance
products on their website. The content of the websites of the web aggregators shall be
unbiased and factual in nature; they shall desist from commenting on insurers or their
products in their editorials or at any other location in their websites.



54

THE GAZETTE OF INDIA : EXTRAORDINARY [PART ITI—SEC. 4]

(d)

e o o o =

™o

(e)
®

ii.
iii.
1v.
vi.
vil.
viii.

(@

()

@)

)

&)

ii.

@

Products will be categorized as

Life:

Whole Life Policies

Term Insurance Products

Endowment Products

Health Insurance products

Retirement — Immediate annuities

Retirement — Deferred annuities

Children’s products

Non Life:

Home Insurance

Motor Insurance

Health Insurance

Travel Insurance

Personal Accident Insurance

Rural Insurance

Products under a category as mentioned above can be compared.

Basic features of products may be compared, such as:

Eligibility criteria

Plan / Policy Term / Premium term / Min and Max SA / Age / Min & Max Maturity etc.
Inbuilt Benefits / riders (Additional Riders to be compared separately)
Premiums for different age groups

Surrender benefits / Loans etc

Benefits such as Survival benefits / Maturity Benefits / Death benefits etc.
Returns as per the Benefit [llustrations as approved by IRDA from time to time
Any other additional information / special product features relating to the products

Templates can be mutually worked out between the Web Aggregators and Insurers whose
products are compared.

Product comparisons that are displayed shall be up to date and reflect a true picture of the
products.

Web aggregators shall display product information purely on the basis of the information
furnished to them by insurers.

Web Aggregators can use published data for “Additional Information to Customers” based
on IRDA Data.

Web Aggregators can integrate their websites with the insurers website for:
ONLINE Sale;
Registration of Customer data or Proposal Form.

The categories of products stated under Reg.13(d) above may be specified from time to time
by IRDA.
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14. Transmission of leads to be shared:

(a)

(b)

(©
(d

(e)

)

(@

(h)

@)

)

&)

Web Aggregator shall use a Lead Management Systems (LMS) capable of recording the full
details of the visitors to the designated website of the Web Aggregator and the Leads generated
including the preference of the visitor.

LMS data should be shared with the Insurance companies that have signed agreements with the
Web Aggregators.

LMS should ensure Transparency and Accountability.

Web aggregators shall disclose prominently on the home page that the Prospect’s / visitor’s
particulars could be shared with insurers.

Web Aggregator should provide an option to select up to three insurers by the visitor, to whom
the lead can be transmitted simultaneously.

Web aggregator shall not transmit the data of a Prospect to Insurer(s) other than the one(s)
preferred by the Prospect.

i.  Provided that, if the Prospect evinces interest in buying insurance but does not prefer any
Insurer, web aggregator shall not transmit the lead to more than three Insurers in the same
class of insurance business.

Web aggregator shall transmit the data of Prospects to Insurer

i.  Not later than three days of visit to the web site.

ii. Reasonably securing the information of Prospects from unauthorized access and misuse;
iii. With a reasonable level of suitability, reliability and correctness, and;

iv. In compliance with generally accepted I.T. security procedures

Web Aggregators should deploy an Audit Firm to audit the process of LMS systems at least
once in 12 months.

The Audit Report of the Audit Firm should be submitted to IRDA and to the Insurers who have
signed contract with the Web aggregators within 15 days from the date of receipt of the report.

Insurers, on conversion of lead into to a policy, must post back the policy details on the LMS of
the Web Aggregator from whom the lead was received.

The time limit for tracking the leads received on LMS of Web Aggregator by the insurer for
passing on the credit of the sale, is to be mutually decided by the insurer and web aggregator
which shall be specified in the agreement entered into.

15. Remuneration.

Remuneration in any form shall be payable to web aggregators by insurers in compliance with the
following provisions:

a)

b)

c)

Web aggregator will put in place a robust LMS and transmit leads to the insurers as outlined in
Regulation 14 above. No charges should be paid for such leads by the Insurer.

A flat fee of not exceeding Fifty thousand per year towards each product displayed by the web
aggregator in the comparison charts of its web site.

Web Aggregator can undertake Outsourcing functions to provide ‘Insurance Services’ as per
Schedule IX of these regulations in respect of policies procured through them. In such instances;
the insurer may pay the web aggregators, reasonable service charges at rates fixed in the service
agreements with the web aggregators.

d) Web Aggregator can use the Telemarketing / Distance Marketing modes, as per the instructions

outlined in Schedule X of these Regulations, for solicitation of Insurance based on the leads
generated from its aggregation website. The Remuneration paid by the Insurer towards a policy
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procured through such services of the Web Aggregator, including the remuneration paid towards
procuring such a policy to any other insurance intermediary deployed by the insurer, shall not
exceed the limits prescribed by the Authority from time to time in terms of the Sec. 42-E of the
Insurance Act, 1938.

16. Conduct of business by the Web aggregator.

The Web aggregator shall conduct the business in a fair manner and shall abide by

a)

b)

The Obligations of the Web Aggregators as outlined in Schedule VI
The Code of conduct of the Web Aggregators as outlined in Schedule VII.

17. Cancellation or suspension of license with notice —

a)

b)

9)

d)

The license of a Web Aggregator may be cancelled or suspended after due notice and after
giving him a reasonable opportunity of being heard if he —

i)  violates the provisions of the Insurance Act,1938 (4 of 1938), Insurance Regulatory And
Development Authority Act, 1999 (41 of 1999) or rules or regulations, made there under;

1) fails to act in accordance with the Obligations of the Web Aggregators as specified in
Schedule VI and in conducting telemarketing and distance marketing activities as specified
in Schedule X of these Regulations;

iii) fails to adhere to the Code of Conduct specified in Schedule VII of these Regulations;

1v) furnishes wrong or false information for obtaining a license; or conceals or fails to disclose
material facts in the application submitted for obtaining a license;

v) fails to furnish any information relating to his activities as an insurance Web Aggregator as
required by the Authority or furnishes wrong or false information or conceals or fails to
disclose material facts to the Authority during the validity of license;

vi) does not submit periodical returns as required by the Authority;
vii) does not co-operate with any inspection or enquiry conducted by the Authority;

viii) fails to resolve the complaints of the policy holders or fails to give a satisfactory reply to
the Authority in this behalf;

ix) indulges in rebates or inducements in cash or kind to a Prospect or any of the Prospect’s
directors or other employees or any person acting as an introducer;

x) fails to pay the fees required under Regulation 7 of these Regulations;

xi) fails to maintain the capital requirements in accordance with the provisions of Regulation 8
of these regulations ;

xii) if the principal officer does fulfill the conditions mentioned in the regulation

xiii) If the Web Aggregator indulges in sourcing of business by themselves or through call
centers by way of misleading calls or spurious calls;

In the circumstances where the Authority feels that the establishment of a Web Aggregator is
only to divert funds within a group of companies or their associates, it can after due enquiries
made by it cancel the license granted to the Web Aggregator.

A Web Aggregator whose license is suspended after due notice and after giving him a
reasonable opportunity of being heard, shall not solicit any new business or carry out any other
functions of web aggregator for which the License was granted, from the date of receipt of such
Suspension Order till such time the suspension is revoked.

If it is established on the examination of the facts, figures, circumstances and other substantial
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documentary evidence that the provisions of regulations are violated/breached by the Web
Aggregator and the Authority in the interest of policyholders may consider imposing financial
penalty instead of cancellation/suspension of license of the Web Aggregator for such
violations/breaches.

18. Cancellation or suspension of license without notice — The license of an Web Aggregator may be
cancelled or suspended without notice, if it —

(a) is found guilty of fraud, or is convicted of a criminal offence;

(b)  commits such defaults, which require immediate action in the opinion of the Authority,
provided that the Authority has communicated the reasons for the cancellation in writing;

(c)  has not commenced business within six months of being granted a license.

(d) in case the license of a Web Aggregator is suspended without notice, such license shall not
be cancelled unless an enquiry has been held in accordance with the procedure specified in
these Regulations.

(e) a Web Aggregator whose license is suspended without notice shall not solicit any new
business or carry out any other functions of Web Aggregator for which the License was
granted, from the date of receipt of such Suspension Order till such time the suspension is
revoked.

19. Manner of holding enquiry before suspension or cancellation — For the purpose of holding an
enquiry under these Regulations, the Authority may appoint an enquiry officer;

(a) the enquiry officer shall issue to the Web Aggregator a notice at the registered office or the
principal place of business of the Web Aggregator, as the case may be, calling for such
information as he considers necessary for the conduct of an enquiry;

(b) the Web Aggregator may, within fifteen days from the date of receipt of such a notice, furnish
to the enquiry officer a reply together with copies of documentary or other evidence relied on
by him or sought by the enquiry officer;

(c) the enquiry officer shall, give a reasonable opportunity of hearing to the Web Aggregator to
enable him to make submissions in support of his reply made

(d) the Web Aggregator may either appear in person or through any person duly authorized by
him to present its case;

(e) if it is considered necessary, the enquiry officer may require the Authority to present its case
through one of its officers;

(f) ifitis considered necessary, the enquiry officer may call for feedback / information from the
insurer or any other related entity during the course of enquiry; and

(g) the enquiry officer shall, after taking into account all relevant facts and submissions made by
the Web Aggregator, submit a report to the Authority within 30 days of the completion of the
enquiry proceedings.

20. Procedure to apply afresh to the Authority, in case where the Authority has cancelled or
refused the renewal of license—

a. Web Aggregator can apply afresh for license as Web Aggregator in cases where there was a
cancellation of License and / or rejection of renewal of license only after a period of twelve
months from date of such decision from the Authority. Further, in case the Authority’s
decision is upheld in any litigation, the application shall be considered after 12 months from
the date of the final judgment of the court.

b. Application for Web Aggregator license applied afresh by the company whose license was
cancelled (or renewal rejected) either due to surrender or disciplinary action shall be accepted
on successful completion of due diligence process involving one or more of the following:
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(c)

i. Gravity of previous regulatory violations
ii. ~ LMS model and existing infrastructure setup of Web Aggregator
iii.  Persistency of business over the years

iv.  Complaints registered against Web Aggregator through various insurance companies /
customers

V. Due diligence and track record of existing business.
vi.  Other information received with the application prescribed for the said purpose.

vii. any other matter which may be specified from time to time by an order or guideline issued
by the Authority

Authority will appoint a committee to examine the application and based on the recommendation
of the said committee, the decision to cancel a renewal/license would be taken.

21. Transfer of ownership:

a)

b)

c)

d)

The Web Aggregator shall not register any transfer of shares or contribution, as the case may be,
without the prior written approval of the Authority where after the transfer the total paid up
equity holding or contribution of the transferee is likely to exceed five per cent of their paid up
capital or contribution.

The Shares of a Web Aggregator held as capital as per provisions of this section cannot be
pledged in any form or manner to secure credit or any other facility and at all times should be an
unencumbered capital.

Similarly, where the nominal of the value of shares intended to be transferred by any individual,
firm, group, constituents of a group or a body corporate under the same management jointly or
severally exceeds five per cent of the paid-up capital or the contribution, prior written approval of
the Authority shall be obtained.

The beneficial ownership and control of the shares or contribution shall totally and completely
rest with the entity / individual approved by the Authority.

22. Maintenance of books of account, records, etc. —

a)

Every Web Aggregator shall prepare for every accounting year —

i.  abalance sheet or a statement of affairs as at the end of each accounting period;
ii. a profit and loss account for that period;

1i. a statement of cash/fund flow;

iv. Additional statements on Web Aggregators business as may be required by the Authority.

Note: For purposes of these Regulations, the accounting year shall be a period of 12 months (or less
where a business is started after 1" April) commencing on the first day of the April of an year and ending
on the 31" day of March of the year following, and the accounts shall be maintained on accrual basis.

b)

Every Web Aggregator shall submit to the Authority, a copy of the audited financial statements
along with the auditor’s report thereon within ninety days from the close of the accounting year
along with the remarks or observations of the auditors, if any, on the conduct of the business,
state of accounts, etc., and a suitable explanation on such observations shall be appended to such
accounts filed with the Authority.

Every Web Aggregator shall, within ninety days from the date of the Auditor’s report take steps
to rectify any deficiencies, made out in the auditor’s report and inform the Authority accordingly.
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d)

All the books of account, statements, document, etc., shall be maintained at the head office of the
Web Aggregator or such other branch office as may be designated by them and notified to the
Authority, and shall be available on all working days to such officers of the Authority, authorised
in this behalf by it for an inspection.

All the Electronic Records, books and documents, statements, contract notes etc., referred to in
these Regulations and maintained by the Web Aggregator shall be retained for a period of at least
ten years from the end of the year to which they relate. However the Digital Records / documents
pertaining to the cases of legal disputes reported and the disposal of the same is pending for a
decision from courts the Records are required to be maintained till the disposal of the cases by the
court.

Every Web Aggregator shall maintain the Insurer wise records of :
i. Leads generated and transmitted

ii. Leads converted into policies

iii. complaints received and disposed

iv. Products Displayed on the website for comparison

v. Remuneration received for Products displayed

vi. Remuneration received for leads converted to policies

vii. Remuneration received from outsourcing activities

viii. Any other Remuneration received from Insurers (mention details)

23. Disclosures to the Authority —

a)

b)

d)

A Web Aggregator shall disclose to the Authority, as and when required by it, in any event not later
than thirty days of a requisition, the following information, namely—

1) any change in the information or particulars previously furnished, which have a bearing on the
license granted to it;

ii)  the names of the clients whose insurance portfolio he manages or has managed;
1ii)  Any other Information / requirement specified by the Authority from time to time.

A Web Aggregator shall disclose to the Authority on his own any material change in the
composition of the Web Aggregator within 30 days of such change.

A Web Aggregator shall take the prior approval of the Authority for the following.
1) Change of Principal Officer;
ii)  Change in Director/s or Designated Partner/s as the case may be;
iii) Change in name of the company;
1v) Change of address of registered office / Corporate Office;

v)  Engaging the services of service providers or third party vendors for the core activities of the
Web Aggregator such as but not limited to:

a. Lead Management System
b. Webhosting
c. Other core activities
vi) Change of location of the Servers hosting the comparison website(s)
A Web Aggregator shall furnish to the Authority the following information.

i)  Opening/closing of branch offices ;
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ii) list of qualified persons to solicit insurance business through Telemarketing/Distance
marketing modes;

iii) in respect of a claim under the professional indemnity policy;

iv) acquiring of any property;

v)  Any other information as called for by the authority from time to time
24. Action against the web aggregator:

a) The Authority may cancel the License granted to a web aggregator or take any other action as
deemed appropriate under the Act, in case the web aggregator fails to exercise due diligence or
comply with any of the obligations under these Regulations or act contrary to the provisions of
the Act, Insurance Regulatory and Development Authority Act, 1999, the rules and regulations
framed thereunder and such other directions as issued by the Authority from time to time.

b) Provided that no such action shall be initiated by the Authority and order passed thereafter
without giving an opportunity of hearing to the web aggregator.

25. Penal Provision

In case a licensed Web Aggregator violates any of the provisions of Insurance Act, 1939, IRDA Act,
1999 and Rules and Regulations made thereunder, any circular/guidelines/orders issued by the Authority
from time to time, the Authority may impose appropriate penalty depending on the nature/gravity of
violation.

26. Action against the Insurer: An insurer shall be liable for action by the Authority as provided under
the provisions of the Act, the Insurance Regulatory and Development Act, 1999 (41 of 1999) and the
relevant Regulations made thereunder, if:

a) An Insurer fails to comply with the Obligations of insurers as outlined in Schedule VIII of these
Regulations; or

b) An Insurer fails to furnish any information or furnishes wrong information to the Authority
relating to the agreement and transactions with web aggregator, or;

c) An Insurer fails to comply with these Regulations and such other directions issued by the
Authority from time to time:

Provided that no such action shall be initiated by the Authority and order passed thereafter without
giving an opportunity of hearing to the Insurer.

27. Power of Authority to Inspect :

a) The Authority may appoint one or more of its officers or a qualified chartered accountants or
Information Technology officials as inspecting authority to undertake inspection of the premises
of the web aggregator to ascertain and see how activities are carried on, and also to inspect the
books of account, records, and documents of the web aggregator for any of the purposes.

b) The purposes referred to in these Regulations are as follows:
1)  to ensure that the provisions of the Act, rules and regulations are being complied with.

ii) to ensure that the Lead management system is managed as per the provisions of these
Regulations.

ii1) To investigate the affairs of the web aggregator suo moto in the interest of proper development
of insurance business or in policyholders’ interest.

28. Power of the Authority to issue clarifications:

In order to remove any difficulties in respect of the application or interpretation of any of the provisions
of these Regulations, the Authority may issue appropriate clarifications.
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29. Action against a person acting as a Web Aggregator without a valid license—

1. From the date of commencement of these Regulations no person can function as a Web
Aggregator unless a license has been granted to him by the Authority under these Regulations.

ii. Notwithstanding and without prejudice to initiation of any criminal proceedings against any
person, who acts as a Web Aggregator without holding a valid license issued under these
Regulations, the Authority may invoke against such a person penal action under the Act.

30. Certification of Compliance

The Principal Officer of each Web Aggregator shall submit to the Authority, at the end of each financial
year, a certificate confirming that the Web Aggregator has complied with all the provisions of these
Regulations during the financial year.

31. Repeal and Savings:

a. These Regulations shall replace the “Guidelines on Web Aggregators” - Ref.
IRDA/ADMN/GDL/MISC/253/11/2011 dated November 21, 2011 issued by the Authority.

b. Web Aggregators already approved under the Guidelines referred in the preceding provision
shall be subject to the Guidelines till the expiry of the approval granted under the Guidelines:

Provided that the Web Aggregators approved under the Guidelines on Web Aggregators dated
21-11-2011:

i. shall comply with the regulation number 8. c) of these regulations that specify the limit of
26% of Foreign Direct Investment in the capital of the web aggregator, within a period of 12
months from the date of notification of these regulations;

ii. may apply afresh for the grant of License under these regulations complying with all the
necessary requirements specified under these regulations in case the Web Aggregator wish to
function under these regulations before the expiry of the approval granted under the
Guidelines on Web Aggregators specified above.

c. Applications for grant of Approval, received at the Authority prior to notification of these
regulations shall be governed by the provisions of “Guidelines on Web Aggregators” issued by
the Authority on November 21, 2011 till the final consideration/disposal of such applications.

d. Proceedings/Departmental enquiry/Departmental inspection which initiated under the provisions
of the “Guidelines on Web Aggregators” issued by the Authority on November 21, 2011, shall
be governed by the provisions of “Guidelines on Web Aggregators” issued by the Authority
under which the action has been initiated, till the final disposal of such cases.

32. General —

a. Any disputes arising between an Web Aggregator and an insurer may be referred to the
Authority by the person so affected; and on receipt of the complaint or representation, the
Authority may examine the complaint and if found necessary proceed to conduct an enquiry or
an inspection or an investigation in terms of these Regulations.

b. In case the license of a Web Aggregator has been cancelled or an applicant’s application has
been rejected, the Web Aggregator or the applicant is allowed to reapply after one year from the
date of Authority’s order/court order whichever is later. The Authority may consider the
application afresh on merits.



62 THE GAZETTE OF INDIA : EXTRAORDINARY [PART ITI—SEC. 4]

SCHEDULE 1
FORM A
[See regulations 4 and 5]
Insurance Regulatory And Development Authority (Web Aggregators) Regulations, 2013

APPLICATION FOR GRANT OF LICENSE / RENEWAL OF LICENSE OF WEB
AGGREGATORS

Instructions for filling up the form:

It is important that before this application form is filled in, the IRDA (Web Aggregators) Regulations
2013 are studied carefully.

Applicants must submit a duly completed application form together with all appropriate, supporting
documents to the Authority.

Application for License will be considered only if the Application form is complete in all respects.
Applicants should sign the applications themselves.

Information which needs to be supplied in more details may be given on separate sheets which should
be attached to the application form.

PARTICULARS OF THE APPLICANT
1.1 Name of the Applicant:

1.2 Address - Principal Place of business / Registered Office.

Pin Code Email
Tel No Fax No
1.3 Address for Correspondence:

Pin Code Email
Tel No Fax No

** (Attach List of Addresses of Branch Offices if any)

Name and Designation of the Principal Officer
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2. ORGANISATION - STRUCTURE
2.1 Status of the Applicant:
(e.g. Limited Company-Private/Public, LLP, others. If listed, names of

Stock Exchanges and latest share price to be given)

Name of stock
Name of the company | Status | Date of Incorporation Place of exchanges where

DD MM_YYYY Incorporation Listed

2.2 Scope of business as described in the Memorandum of Association
(To be given in brief along with copy of Memorandum and Articles of Association).

2.3 List of major shareholders (holding 5% and above of applicant directly or along
with associates

Share holding as on:

Name of shareholder No of Shares held % of total paid up capital of the company

2.4 Particulars of all Directors / Designated Partners (in case of LLP) —
Name Designation/ Qualification % of Share in applicant Directorship in other

Position Company Companies

2.5 Name and activities of associate companies/concerns
Name of Company |Address Type of activity | Nature of Interest Nature and

/Firm handled of Promoter/ interest of

Director applicant company
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Whether any one or more persons of the associate companies/ concern are interested in the
applicant’s business?

2.6 Name and Address of the Principal bankers of the applicant

2.7 Name and address of the statutory auditors

3. BUSINESS INFORMATION

3.1 Three years business plan document with projected volume of activities and income (including

anticipated) for which License sought is to be specifically mentioned and attached to this application.

3.2 Organisation Chart separately showing functional responsibilities to be enclosed

3.3 Particulars of Key Management Personnel
Name | Designation/ | Qualification Insurance related Date of Functional
Position Experience Appointment Areas
34 Particulars of Websites proposed / used for the Insurance Web Aggregation business: (Proof

of Registration of Domain Name to be attached)

S1. No.

Website (Domain name)
Address

Primary /
Secondary /
Category Specific

Place of Hosting
of Web server

Name & address
of the vendor
hosting the
website

Any other information considered relevant to the nature of services rendered by the applicant.
4. FINANCIAL INFORMATION
4.1 Capital Structure

S1.No.

Capital

Current Year

Previous Year

Preceding Year to
Previous year

Mention Year

Mention Year

Mention Year

Rs. in Lakhs

Rs. in Lakhs

Rs. in Lakhs

Authorised Capital (A)

Issued Capital (B)

Paid Up Capital (C)

B W | =

Free Reserves (Excluding
Revaluation Reserves) (D)

Total (C+D)
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Preceding year to

Particulars Current Year Previous year previous year

Fixed Assets (Mention year) (Mention year) (Mention year)
Rs. in Lakhs Rs. in lakhs Rs. in Lakhs

Plant & Machinery

Office Equipment

Quoted Investments

Unquoted Investments

Details of Liquid Assets
Others

(Details of Investments, Loans & Advances made to Associate Companies/Firms where
Promoters/Directors have an interest is to be separately given).

Note: Please enclose three years audited annual accounts. If minimum capital requirement has been
met after last audited annual accounts, audited statement of accounts for the period ending on a later
date should also be submitted.

5. OTHER INFORMATION, IF ANY

5.1 Details of all settled and pending disputes: (Attach separate sheet and give full information
in the format shown below)

Nature of dispute Name of the party Pending/settled

** Attach sheet if required

5.2 Details, if any of any economic offences by the applicant or any of the Directors,
or key managerial Personnel in the last three years.

For and on behalf of For and on behalf of
(Signature and Name of Applicant) (Signature & Name of Applicant)
Designation Designation
{Block Letters} {Block Letters}
Place:

Date:
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Application for Permission for Telemarketing/Outsourcing work.

1.1 Name of the Applicant:

1.2 Address - Principal Place of business / Registered Office.
Pin Code Email

Tel. No. Fax No.

1.3 Address for Correspondence:

Pin Code Email

Tel. No. Fax No.

kk

be undertaken)

(Attach List of Addresses of Offices / Branch Offices from where activities will

1.4 Particulars of all Directors / Designated Partners: -

Name

Designation /

Position

Qualification

Share in applicant firm /

Company

1.5 Name and activities of associate companies/concerns

Directorship in other

companies

Name of the
Company / LLP

Address

Type of Activity
handled

Nature of Interest
of Promoter /
Director

Nature & interest
of applicant
company

1.6 Organisation Chart separately showing functional responsibilities to be enclosed.

1.7 Particulars of Key Management Personnel

Name

Designation /
Position

Qualifications

Experience
with reference
to insurance
activities

Date of
Appointment

Functional
Areas

Attach additional chart if required
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1.8 Particulars of Telemarketing Personnel
Name Designation / | Qualifications | Experience Date of Functional
Position with Appointment | Areas

reference to
insurance
activities

Attach additional chart if required.

1.9 Any other information considered relevant to the nature of services rendered by the applicant.

DECLARATION

THIS DECLARATION IS TO BE SIGNED BY TWO OF THE DIRECTORS / DESIGNATED
PARTNERS

I/We hereby apply for license to undertake Tele-Marketing / Outsourcing work relating to insurance.

I/We have gone through the Insurance Regulatory and Development Authority (Web Aggregators)
Regulations, 2013 and am/are satisfied that I/ We am/ are eligible to apply for the Web Aggregators
license.

I/'We state that I/We have truthfully and fully answered the questions above and provided all the
information which might reasonably be considered relevant for the purposes of my/our License.

I/We declare that the information supplied in the application form is complete and correct.

I/We undertake that I/We shall not allow or offer to allow, either directly or indirectly, as an inducement
to any person, any rebate of the whole or part of the remuneration earned by me/us during the License
period.

I/We undertake to service the run-off business on the books at the time of cancellation or non
renewal of License.

For and on behalf of For and on behalf of
Signature and Name of Applicant Signature and Name of Applicant
Designation Designation
{Block Letters} {Block Letters}

Place:

Date:
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INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY
(Web Aggregators) Regulations, 2013
Schedule 11
FORM B
[see regulations 4 & 5]
LICENSE

In exercise of the powers conferred by sub-section (1) of Section 42D of the Insurance Act, 1938 (4 of
1938) the Authority hereby grants a License / Renews the License to act as WEB AGGREGATOR
under that Act.

License Code for the Web Aggregator is

1. This License shall be valid from to

2. This License is subject to the Insurance Act, 1938, Insurance Rules of 1939, Insurance
Regulatory and Development Authority Act, 1999 (4 of 1999) and Insurance Regulatory and
Development Authority (Web Aggregators) Regulations, 2013 and shall not be construed to be in
compliance with or in conformity to any other Act, rules or regulations.

Place :
By Order
Date
For and on behalf of
Insurance Regulatory and Development Authority
INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY
(Web Aggregators) Regulations, 2013
Approval to functioning as Telemarketer and for Outsourcing work

In exercise of the powers conferred by sub-section (1) of section 42D of the Insurance Act, 1938
(4 of 1938) the Authority hereby grants approval to

M/s

to undertake Insurance Telemarketing and Insurance Outsourcing work under that Act.

License Code for the Web Aggregator is
1) This License shall be valid from to

2) This License is subject to the Insurance Act, 1938, Insurance Rules of 1939, Insurance Regulatory
and Development Authority Act, 1999 (4 of 1999) and Insurance Regulatory and Development
Authority (Web Aggregators) Regulations, 2013 and shall not be construed to be in compliance with
or in conformity to any other Act, rules or regulations.

Place :
By Order

Date :
For and on behalf of
Insurance Regulatory and Development Authority

Schedule IT1
Forms to be attached with the Application Form A

1. Copy of the Certificate of Registration issued by the Registrar of Companies.
2. Copies of Memorandum of Association and Articles of Association or LLP Agreement duly certified
by Chartered Accountant.
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a)

b)

9)

d)

*

10.

11.
12.
13.
14.
15.
16.

17.

Copy of PAN Card of the Company.

C.V.s of Directors / Designated Partners of LLP with copies of Qualification Certificates.

C.V. of Principal Officer with copies of Qualification Certificates.

Affidavit executed by two directors or designated partners of LLP duly notarized certifying that:

The directors of the company and the Principal Officer are major and not found to be of unsound
mind by a court of competent jurisdiction and not found guilty of criminal misappropriation or
criminal breach of trust or cheating or forgery or an abetment of attempt to commit any such
offence by a court of competent jurisdiction in the past five years. The applicant/directors are not
involved in any economic offences in the last three years.

None of the directors/employees of the company are holding directorships/ employment in or
represent any other insurance related entity.

The company shall ensure that at no point of time during the period of license, the net worth of
the company is reduced below rupees ten lakhs.

The Applicant Company or its Directors or Principal Officer are not licensed / registered as an
Insurance Agent or Corporate Agent or Micro Insurance agent or TPA or surveyor or Loss
Assessor or an Insurance Broker under the relevant regulations of IRDA.

The Applicant Company or its Directors or Principal Officer are not a related party of an insurer,
insurance broker, corporate agent, micro insurance Agent, TPA, Surveyor or a loss assessor or
any other insurance intermediary at the time of submission of application for web aggregator
License and would maintain the same status during the period of license in future.

Snap shots of contents of proposed website along with the proof of domain name registration.
Confirmation of place of hosting website such as registered office, operations office.

List of persons who have control over or responsibility for the website contents in relation to
insurance web aggregation.

Certificate of Chartered Accountant for the Net Worth and Shareholding Pattern of the Company
as on the date of submission of Application.

Copies of the Annual Report and Audited Accounts for the previous three financial years
Business Plan for next three years

Details of infrastructure available

Organisational Chart showing functional responsibilities

Training and Examination Certificates of Principal Officer and any other employees

Details and declarations of Principal Officer/Promoters/Directors/Partners/Key Management
Personnel, relating to Fit and Proper criteria as specified in Annexure I-A and I-B

A user I.D. and temporary password ( with only view permission ) to verify the Aggregation
Website(s) / Portal / LMS by IRDA L.T. Department in a closed cover.

Note: All the copies of the documents to be attested by the Principal Officer.

Schedule IV

Forms to be attached with the Renewal Application Form A

Bank Draft for Rupees Ten Thousand Only drawn on any scheduled bank in favour of Insurance
Regulatory and Development Authority payable at Hyderabad.

Copy of the Certificate of Registration issued by the Registrar of Companies, provided there is
any change during the previous License Period

Memorandum of Association and Articles of Association copies, , provided there is any change
during the previous License Period

C.V.s of Directors if any inducted during the License Period with copies of Qualification
Certificates

Affidavit duly executed by at least two Directors or Designated Partners duly notarized certifying
that
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11.
12.

13.

14.
15.

16.
17.

18.

The directors of the company and the Principal Officer are major and not found to be of unsound
mind by a court of competent jurisdiction and not found guilty of criminal misappropriation or
criminal breach of trust or cheating or forgery or an abetment of attempt to commit any such
offence by a court of competent jurisdiction in the past five years. The applicant/directors are not
involved in any economic offences in the last three years.

None of the directors/employees of the company are holding directorships/ employment in or
represent any other insurance related entity.

The company shall ensure that at no point of time during the period of license, the net worth of
the company is reduced below rupees ten lakhs.

The Applicant Company or its Directors or Principal Officer are not licensed / registered as an
Insurance Agent or Corporate Agent or Micro Insurance agent or TPA or surveyor or Loss
Assessor or an Insurance Broker under the relevant regulations of IRDA.

The Applicant Company or its Directors or Principal Officer are not a related party of an insurer,
insurance broker, corporate agent, micro insurance Agent, TPA, Surveyor or a loss assessor at the
time of submission of application for web aggregator License.

There was no violation, of any Act / Rule / Regulation / Guidelines / Code of Conduct / Circulars
as applicable, by the company or the directors or the Principal Officer and by its employees
during the period of License.

Proof of Domain name registration.

Snap shots of contents of changes made if any to the website.

Confirmation of place of hosting website such as registered office, operations office.

List of persons who have control over or responsibility for the website contents in relation to
insurance web aggregation.

Certificate of Chartered Accountant for the Net Worth and Shareholding Pattern of the Company
as on the date of submission of Application.

Copies of the Annual Report and Audited Accounts for the previous three financial years
Summary of Operational Results for previous three financial years and Business Plan for next
three years

Details of infrastructure available

Organisational Chart showing functional responsibilities

Copies of certificates for the qualifier training undergone and exam passed by the Directors /
Principal Officer and other employees responsible for the operations including the tele callers,
verifiers and Outsourcing activities where license is granted to carry out the tele marketing and or
outsourcing work

Copies of the Professional Indemnity Insurance for previous three years.

Details and declarations of Principal Officer / Promoters / Directors / Partners / Key
Management Personnel, relating to Fit and Proper criteria as specified in Annexure I-A and I-B

A user L.D. and temporary password ( with only view permission ) to verify the Aggregation
Website(s) / Portal / LMS by IRDA L.T. Department in a closed cover.

Note: All the copies of the documents to be attested by the Principal Officer.

1)

Schedule V

The Eligible Educational Qualifications for Principal Officer are as listed below:

Bachelors/Masters degree in Arts, Science, or Social Sciences or Commerce or Engineering or
Law or Management or its equivalent from any institution / university recognized by any State
Government or the Central Government; or

Associate/ Fellow of the Insurance Institute of India, Mumbai; or

Associate/Fellow of the Institute of Risk Management, Mumbai; or

Any post graduate qualification of the Institute of Insurance and Risk Management, Hyderabad;
or

Associate/ Fellow of the Institute of Chartered Accountants of India , New Delhi; or
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Associate/ Fellow of the Institute of Cost and Works Accountants of India, Kolkata; or
Associate/ Fellow of the Institute of Company Secretaries of India, New Delhi; or

Associate/ Fellow of the Institute of Actuaries of India; or

Certified Associate ship of the Indian Institute of Bankers, Mumbai; or

Any other qualification specified from time to time by the Authority under these Regulations.

The Principal officer of the applicant should have completed the fifty hours of theoretical and
practical training on insurance from an institution recognized by the Authority from time to time
and passed an examination, at the end of the period of training mentioned above, conducted by
the National Insurance Academy, Pune or any other examining body recognized by the Authority.

Provided that where the principal officer of the applicant;

a.

b.

as been carrying on reinsurance related activity or insurance consultancy for a continuous period
of seven years, preceding the year in which such an application is made; or

has for a period of, not less than seven years prior to the application made to the Authority has
been a principal underwriter or has held the position of a Manager in any one of the nationalised
insurance companies in India; or

is an Associate/ Fellow of the Insurance Institute of India, Mumbai; or Associate/ Fellow of the
Institute of Risk Management, Mumbai; or Associate/ Fellow of the Institute of Actuaries of
India; or any post graduate qualification of the Institute of Insurance and Risk Management,
Hyderabad;

the theoretical and practical training from an institution recognised by the Authority from time to time
according to a syllabus approved by the Authority shall be twenty five hours.

a)

b)

g)

Schedule VI

Obligations of Web Aggregators

Web aggregator shall display License obtained from the Authority and details of validity of
license on its web site.

Web aggregator shall prominently display the names of insurers with whom it has an agreement
to refer leads in the Home page of the website.

Web Aggregator desirous of carrying out Telemarketing or Distance marketing activity should
register as a Telemarketer.

Web aggregator shall maintain an effective lead management system and ensure that leads are
recorded and monitored through the LMS System

Web aggregator shall maintain the records and the reports of its activities under the agreement
with Insurer, in the manner specified in the agreement entered into between the Insurer and the
web aggregator.

Web aggregator shall along with its employees (whatever their designation may be) comply with
all the provisions of the Act, the IRDA Act, 1999, the rules and regulations framed thereunder
and other directions issued by the Authority from time to time.

Web aggregator, its employees or promoters shall not accept any payment from Insurer other than
the remuneration specified in Regulation 15.

Schedule VII
Code of Conduct for Web Aggregator:
Conduct in matters relating to clients relationship— Every Web aggregator shall:
conduct its dealings with Prospects with utmost good faith and integrity at all times;
act with care and diligence;

treat all information supplied by the prospects as completely confidential to themselves and to
the insurer(s) to whom the business is being offered;
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iv) take appropriate steps to maintain the security of confidential documents in their possession;

V) understand the type of Prospect it is dealing with and the extent of the Prospect’s awareness of
risk and insurance;

vi) Avoid conflict of interest.

b) Conduct in relation to complaints handling —

Every Web Aggregator shall: —

i) have in place a system for recording and monitoring complaints.

ii) ensure that the websites contains details of complaints handling procedures and provides a
facility to the complainant to log complaints online;

i) ensure that communication of customers in any form, written / phone / fax / email / Messaging
etc are acknowledged promptly and in no case beyond five working days from the date of receipt
of such complaint

v) ensure that the grievance is resolved to the fullest satisfaction of the customer

V) ensure that response letters are sent to the complainant on the resolution of the grievance, and
the complainant is informed of the further redressal procedure available to him;

vi) ensure that complaints are dealt with at a suitably senior level.

¢) Conduct in matters relating to advertising—

d)

i)
ii)
iif)

1v)

vi)

vii)

Every Web Aggregator shall ensure that the designated website conations no advertisements or
any information that is prohibited under regulation 11 above.

Conduct in matters relating receipt of remuneration— Every Web Aggregator shall,

if requested by an insured, disclose the amount of remuneration or other remuneration it receives
as a result of effecting insurance for that client.

Conduct in relation to matters relating to training — Every Web Aggregator shall:

Ensure that its staff are aware of and adhere to the standards expected of them by this code;
ensure that staff is competent, suitable and have been given adequate training;

ensure that there is a system in place to monitor the quality of advice given by its staff;

ensure that members of staff are aware of legal requirements including the law of agency
affecting their activities; and only handle classes of business in which they are competent;

draw the attention of the client to Section 41 of the Act, which prohibits rebating and sharing of
commission.

Every Web Aggregator shall display in every office where it is carrying on business and to
which the public have access a notice to the effect that a copy of the code of conduct is available
upon request and that if a member of the public wishes to make a complaint or requires the
assistance of the Authority in resolving a dispute, he may write to the Authority.

Every Web Aggregator shall furnish the quarterly returns in such format to the Authority within
15 days from the end of the quarter or within such time as allowed and specified by the authority
from time to time.

Schedule VIII
Obligations of Insurers.

An Insurer shall not pay any fee or remuneration, by whatever name called, to web aggregators
other than what is prescribed in section-15 of these Regulations. They shall also refrain from
reimbursing expenses incurred by web aggregators towards maintenance of data base,
infrastructure, training, entertainment, development, communication, advertisements, sales,
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b)

c)

d)

2

h)

promotion and towards any other expense.

An Insurer shall not pay any fee or remuneration, by whatever name called, on any type of
renewal premium / policy payable from the second year and the subsequent years, to web
aggregators.

An Insurer shall not pay any fee or remuneration, by whatever name called to any person/entity
who owns/maintains a website not approved by the Authority under these Regulations that is
engaged in web aggregation or product/price comparison.

An Insurer shall not make any payment, by whatever name called, in the form of advance to a
web aggregator.

An Insurer shall not pay any remuneration after termination of agreement with web aggregator.

An Insurer shall not pay any remuneration after the lapse of validity of License given by the
Authority to the web aggregator.

An Insurer shall obtain and maintain records of leads / data obtained from each web aggregator
through the lead management System of the web aggregator, the details of the policies sold out
of the leads / data thus obtained and the information regarding the payments made.

An Insurer shall submit to the Authority, the records referred to in different sections of these
Regulations and the reports, if any, of its activities as relevant for the purpose of these
Regulations, whenever called upon to do so.

Insurers shall share product information and premium rates with web aggregators within the
time frame as specified in the agreement, and the information so shared shall match with the
product approved by the Authority.

Schedule IX

Outsourcing of the activities mentioned herein below shall be at the discretion of the Insurers. However, it
is reiterated that execution of services shall remain to be Core Activity to be carried out by the Insurers.

Outsourcing relationships between Insurers and Web Aggregators shall be governed by written contracts
between the Insurer and the Web Aggregator that clearly describe all material aspects of the outsourcing
arrangement, including charges for services, the rights, responsibilities, and expectations of all parties.

Activities that can be Outsourced to the Web Aggregator by Insurer

Premium |[] Printing of Premium Reminders / other reminders pertaining to the polices

Collection [sold and serviced by the WA

[J Dispatch of Premium Reminders / other reminders pertaining to the polices

sold and serviced by the WA

Aggregators Web Services.

[ Collection of Premiums should be through Online Payment Gateways through the
websites of insurer or Web aggregator as approved by the insurer e.g.

[0 VISA,
[0  MasterCard,
[1  Bill Desk,

[0 Collection of Premiums in ONLINE MODE for Insurance clients who utilize the Web
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[J Payments through RBI approved gateway e.g. NEFT RTGS

[J RBI Cleared Payment Collectors.

[ Collection of premiums should be in ONLINE MODE using the Web
Aggregators website only, and NOT through cash / cheque etc.

[J It is the responsibility of the insurer and Web Aggregator to ensure the
compliance of Sec. 64-VB of the Insurance Act, 1938

Policy

Services

[J Receiving requests in physical/electronic/telephonic forms from clients and
transmitting to the insurer without accessing the original data base of
Insurers for the following areas of Policy Servicing;

o Issuance of Policy Document / Certificates of Insurance

o Change of Name / Address

o Fund Switching/ Premium Redirection

o Surrender, Maturity, Withdrawals Free look Cancellations Payouts

o Loan Against Policy

o Change of Policy Terms and Conditions / Details Change

o Registration of Assignment / Nomination

o Revival / Cancellation of Policy

o Transfer of Policy

o Substitution of Vehicle Communications, Reports, Printouts to
Policyholders / Claimants

o Withdrawal of No Claim Bonus

o Declarations Update

o Extension of Cover

o Duplicate Policy

o Document Collection for complying with AML and KYC norms

Schedule X

Telemarketing and Distance Marketing by Web Aggregators

1. Telemarketing and Distance Marketing

Web Aggregator intending to carry on ‘Telemarketing ‘ and ‘Distance Marketing’, for the purpose of
solicitation of insurance business shall

a) Register as a ‘Telemarketer’.
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b)

9)

d)

€)

Engage ‘Tele-callers’ as defined in Regulation 2.(1) of these regulations for carrying out the
Telemarketing and Distance Marketing related work.

3

be governed by the rules and regulations governing ‘Telemarketing ‘ and ‘Distance

Marketing’, is laid out in clause 2 of this Schedule.

While considering the application, the Authority may, if it so desires, verify the information
furnished by the applicant including the supporting documents and also inspect the
applicant’s offices and infrastructure.

The Authority may, after considering the application with reference to the matters specified
in these Regulations, grant License to the web aggregator to function as Telemarketer, which
shall be valid for a period of three years from the date of grant of such License.

Web aggregator shall be governed by the rules and regulations as outlined in the Telecom

Commercial Communications Customer Preference Regulations, 2010 (as amended from
time to time).

2. Persons engaged by Web Aggregator for telemarketing:

a) For the purpose of solicitation of insurance business through ‘Telemarketing ‘ and ‘Distance
Marketing’, Web Aggregators should engage Tele-caller as defined in Regulation 2 of these
regulations

b) Web Aggregators shall be responsible for all acts of commission and omission of the
telecallers deployed on their behalf.

c) Telecallers alone are permitted for soliciting but Authorised Verifiers are responsible for
concluding the sale of insurance products in distant mode.

d) Telecallers shall be barred from soliciting insurance in their individual capacity in any mode,
or on behalf of any organization other than the web aggregator employing him.

3. Agreements between Insurer and Web Aggregator.

The agreement between the Insurer and Web Aggregator, shall inter alia include the following

clauses:

a) The web aggregator shall maintain/preserve recordings of all the tele-calls for a period of 5
years.

b) The Telemarketer shall maintain records of all the tele-callers employed by them along
with their training and assessment particulars.

c) The records under (a) & (b) above shall be open to inspection by the Authority.

4. Distance Marketing by Web Aggregators.

a) Web Aggregators shall not exclusively promote the products of any particular insurer, and
shall suggest, using a standard pre solicitation script the best available product in the market
that fits the needs of the Prospect.

b) The price comparison charts that are displayed shall be up to date and reflect a true picture.

c) Insurers shall not pay the Web Aggregators any remuneration other than the payments as
specified in these Regulations. Insurers shall make no payments by any name to Web
Aggregators or their related parties towards infrastructure or any account other than payments
on the policies solicited or procured over Web Aggregation and distance mode.

d) Insurers shall specifically identify the proposals procured by Web Aggregators over distance

mode and obtain all relevant records pertaining to such policies. Insurers shall produce such
records before the Authority in case of dispute involving alleged violation of breach of
conduct by the Web Aggregator.
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5. Training of Tele-callers.

a) Telecallers deployed by Web Aggregators to solicit business should be employees on the
rolls of the Web aggregator.

b) Every Tele-caller shall be trained at an institute accredited for pre-license training of agents
or as prescribed by the Authority.

c) The training shall be for duration of not less than 25 hours as per syllabus to be prescribed
by the IRDA in matters related to regulations, disclosures, ethical conduct of business and
specific instructions to be complied with while making the calls.

d) The tele-callers shall clear the post-training test to be conducted by the institution authorized
by the regulator.
e) Web Aggregators shall maintain a register of all persons engaged by them for the purpose

solicitation of insurance business. The register shall, apart from the name and address of the
Tele-caller, also contain valid copies of his proof of identification and other relevant
credentials. Insurers shall allot a distinctive code number to every Tele-caller and record the
same in a register maintained for the purpose.

6. Process of Solicitation

Solicitation of insurance based on the leads generated through the website of the web aggregator shall
be in specific compliance with the following norms:

Standardized Script

@) Insurers, in consultation with Web aggregators, shall prepare standardized scripts for
presentation of benefits, features and disclosures under each of the products proposed to be
sold over the distance modes. Solicitation under distant mode shall be in line with the
standardized script.

(i1) The scripts shall be incorporating all the Key Features of the product and shall be approved
by the compliance officers of the respective insurers. The scripts shall be filed with the
Authority under “Use & File” procedure within 15 days by the insurer.

a) Introduction

@) The communication shall clearly highlight the name of the insurer.

(i1) The fact that the purpose of approach is lead generation/solicitation of insurance shall be
clearly highlighted.

b)  Consent of the Prospect

@) The Tele-caller shall ascertain if the Prospect is interested in continuing with the subject, and
the process of solicitation shall proceed further only on receiving the consent in explicit
terms.

(ii) The Prospect shall be given an option to continue with the subject or exit the page at every

stage in case of electronic modes. The hours during which calls are made shall be in
accordance with orders issued by TRAI/DoT from time to time.

(ii1) In case of telephonic solicitation the name of the caller shall be disclosed and the language
options available must be indicated. The subsequent communication shall continue only in
the language chosen by the Prospect.

@iv) Tele-callers shall inform Prospects that the call is being recorded and that the Prospect is
entitled to a voice copy, if he so desires, at any time during the term of the policy or until a
satisfactory settlement of claim, whichever is later.

) No inconvenience, nuisance or harm shall be caused to the Prospects in the course of
solicitation or thereafter. Full disclosures shall be made to the Prospects under all modes of
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distance marketing and the requirements of confidentiality, privacy and non-disclosure shall
be complied with.

c) Prospect’s Information

All relevant information pertaining to the Prospect as well as the person/asset to be insured shall be
obtained, and solicitation shall be strictly on the basis of analysis of the Prospect’s needs.

d) Product benefits & Features
The standardized script shall cover the following items in the course of product presentation:

1. The specific responses of the Prospect in the form of agree/disagree, yes/no, accept/reject,
understand / don’t understand, as applicable, against each of the items below, under all
modes of distance solicitation.

ii. Name of the product suggested and its nature and parameters.

iii. Insurance cover available under the product for a specified amount of annual premium, or,
conversely, premium chargeable towards a specified amount of insurance cover.

1v. The scope of cover, perils covered and not covered, exclusions, deductibles or franchise, co-
payments, loading/discounts on premiums, add-on covers, conditions, other terms and
benefits, mid-term inclusions, short period scales, basis of sum insured, warranties, clauses
and endorsements, compliance with Section 64VB of the Insurance Act, 1938 — payment of
premium before commencement of risk, etc, as applicable.

v. The contents of the “key features document” (KFD) as and when specified by the Authority.

vi. The right to cancel the policy within 30 days of receipt of the policy in case of disagreement
with the terms of the policy under all life contracts and covers tied to credit/debit/other cards,
and for all personal accident and health insurance policy contracts with a term of 3 years or
more offered by insurers over distance mode, provided no claim has already been made on
the policy.

vii. Disclosure of rates of commission available on the product solicited upon the request of the
Prospect.

8. Premium Ceilings in case of sale of Life Insurance and prohibition of sale of Linked Life
Insurance Products

@) Insurers shall not solicit non-single premium type policies for annualized premiums
exceeding Rs 50,000/- over telemarketing mode (voice as well as SMS).

(i)  Single premium Policies shall not be solicited for a premium of more than Rs 50,000/- over
telemarketing mode.

(iii)  Linked Life Insurance product shall not be solicited or sold over distance marketing mode.
9. Post-Solicitation Process

Once the Prospect agrees to purchase a policy, the proposal form and premium acceptance shall
comply with the following requirements:

@) The premium towards the policy may be debited online or interactive voice response
medium or through a manual collection subject to compliance with the procedures and
controls prescribed by the RBI.

(i1) The norms applicable to insurers as regards AML and PAN need to be complied with in the
process of selling a policy over distance marketing mode.

@iii))  In all instances where a policy is issued without obtaining a proposal in physical form,
insurers shall forward a verbal transcript of the voice/electronic record of the queries raised
and answers thereto on the basis of which the policy has been underwritten, along with the
policy bond.
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@iv) For policies solicited/sold over distance mode, insurers shall issue policies in exactly the
same format and medium as in case of sale through physical interface.

) The address and toll-free number of the office to be contacted by the policyholder in case of
a servicing need or grievance shall be informed to the client.

(vi) Before conclusion of sale the Tele caller shall divulge his name and distinctive code number
to the prospect and this shall form part of the recorded conversation for the sake of future
verification.

(vii)  The records pertaining to every call made and SMS sent by a Web Aggregator that
materializes into a policy shall be transferred to the insurer’s location within 30 days of
conclusion of sale. In case of telephone calls the records transferred shall be the recordings
of the entire conversation.

10. No Unfair Denial of Insurance Cover

When a Prospect approaches a Web Aggregator over distance mode proposing for insurance cover,
the latter are duty-bound to consider the case on merits and in accordance with regulatory directions
and their own norms. In no case shall they resort to an unfair denial of cover to a Prospect who seeks
insurance.

11. Preservation of Records

The insurer and Web Aggregator shall preserve, in an inalterable and easily retrievable form, a
voice/electronic/physical record, as applicable, of the entire process beginning with lead
generation/solicitation and concluding in sale of insurance, for a period of six months beyond the term
of the policy or until satisfactory settlement of claim, whichever is later. Voice and electronic records
shall be digitized and encrypted for storage to ensure reliability and security of the data.

12. Verification Process

a. Web Aggregators shall monitor the calls live by arranging for listening to at least 1% of the
calls as they happen.

b. Web Aggregators shall verify at least 3% of calls leading to sales for compliance, by
engaging a team of dedicated employees to listen to the call recordings. The observations
made in the course of verification shall be preserved in a retrievable form for a period of not
less than three years.

c. Insurers shall make verification calls, to monitor the quality of sales, to a minimum of 3% of
the policyholders who purchase insurance over distance marketing mode, every month. The
purpose of verification calls is to ascertain whether the Prospect has understood the benefits,
features and disclosures of the product purchased correctly. Verification calls shall also bear
a standardized script and the records of calls shall be preserved for a period (a) not less than
15 months from the date of policy or until satisfactory claim settlement, whichever is later,
in case of non-life contracts (b) not less than 3 years in case of life insurance policies.

d. The policies under (ii) and (iii) above shall be selected according to a random pattern,
making sure to cover each product category and mode of sale.

13. Disputes

For the purpose of these Regulations the contract of insurance shall be deemed to include the contents
of KFD and the records of calls to the Prospect pertaining to the product. In case of disputes involving
specific wordings of the policy, the client shall have the right to give primacy to the wordings of the
KFD and the calls over the specific wordings of the policy.
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Annexure -I1-A
INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY
(Web Aggregators) Regulations, 2013

Particulars of Principal Officer/Directors/Partners/Promoters/Shareholders/Key Management
Personnel

[See regulation 3 ]

Personal details of Principal Officer / Director / Partner / Promoter / Key Management Personnel

Full Name Mention Mr. / Mrs.
Address
Date of Birth Phone No
Nationality Cell No
Position in the Organisation FAX No
Current Position held from Email id
Web Address

Description of Duties / Responsibilities
Qualifications Experience and Achievements

Name of the Country Qualifications Year of Study / Graduation
Institute

Professional Qualification.

(See Section 1 below for Mandatory Professional Qualifications)

Present Shareholding in this Company — Position as on

Name of the Company No of shares held % of shares held in the company
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Equity Interest in other Companies / Shareholding held in other companies

Name of the Company No of shares held % of shares held in the company

Directorship / Partnership / Proprietor positions held in other companies

Name of the company Position held in the Period from ____to__ )
Organisation

Working Experience

Name of the employer Nature of Business Designation Description of Period
duties

I declare that all information given in this application above is true and correct.
1) I declare that I have filled in the FIT and Proper statement and enclosed it along with this

form
Signature
Name

Date
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Annexure-I1B
INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY
(Web Aggregators) Regulations, 2013

FITNESS AND PROPRIETY CRITERIA
(See regulations 3)

The applicant should satisfy the Authority that -

a) The Principal Officer is a fit and proper person to be licensed;

b) The CEO and the Directors are fit and proper persons to hold the office;

c) All of its substantial shareholders/partners are fit and proper persons;

d) All persons having effective control on the applicant are fit and proper persons to carry out
the business.

e) All Key Management Personnel of the applicant are fit and proper

Declaration and Undertaking for Principal
Officer/Directors/Partners/Promoters/Shareholders/Key Management Personnel.

‘Declaration and Undertaking’ prescribed for the purpose of conducting due diligence to determine
the 'fit and proper' status of Principal Officer/Directors/Partners/Promoters/ Shareholders/Key
Management Personnel is given below. Henceforth, the web aggregator should use the format for
obtaining declaration and undertaking from existing Principal Officer and Directors/Partners as well
as the person to be appointed as Principal Officer / Director/Partner.

A separate form needs to be submitted by each individual.

Name of the Web Aggregator:

Personal Details
a. Full Name
b. Position in the Web Aggregator Company / LLP
c. Date of Birth

d. Educational Qualifications
e. Relevant Background and Experience
f. Permanent Address

g. Present Address
E-mail Address/
Telephone Number
PAN under the Income Tax Act
Name and address of Income Tax Circle
k. DIN number (if allotted) and ROC location
L. Relevant knowledge and experience in Insurance

m. Any other information relevant to position



II

III.
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Relevant FIT & Proper Criteria
If answer is YES to any of the questions; please give full details.

Have you of ever registered or obtained license from any of the regulatory
authorities under any law such as SEBI, RBI, IRDA, PFRDA, FMC etc.

Have you carried on business under any name other than the name stated in this
application

Have you ever been refused or restricted by any regulatory authority to carry on
c. any business, trade or profession for which a specific license registration or other
authorization is required by law.

Have you been ever censured or disciplined or suspended or refused permission

d. or license or registration by any regulatory authority to carry on any business
activity

. Have you been subject to any investigations or disciplinary proceeding or have
' been issued warning or reprimand by any regulatory authority

¢ Have you been convicted of any offence or subject to any pending proceedings
’ under any law

g. Have you been banned from entry at any profession / occupation at any time.

h Details of prosecution, if any, pending or commenced or resulting in conviction

in the past for violation of economic laws and regulations

Details of criminal prosecution, if any, pending or commenced or resulting in
conviction in the past against you

. Do you attract any of the disqualifications envisaged under Section 164 of the
J Companies’ Act 2013?

Have you been subject to any investigation at the instance of Government
department or agency?

Have you at any time been found guilty of violation of rules / regulations /
L. legislative requirements by customs / excise / income tax / foreign exchange /
other revenue authorities, if so give particulars

Have you at any time come to the adverse notice of a regulator such as SEBI,
IRDA, DCA.

(Though it shall not be necessary for a candidate to mention in the column about
orders and findings made by regulators which have been later on reversed / set

m. aside in toto, it would be necessary to make a mention of the same, in case the
reversal / setting aside is on technical reasons like limitation or lack of
jurisdiction, etc, and not on merit. If the order of the regulator is temporarily
stayed and the appellate / court proceedings are pending, the same also should be
mentioned).

Has any of your group company/associate company/related party been carrying
any license issued by the IRDA

Any other explanation / information in regard to items I and II and other information
considered relevant for judging fit and proper

Undertaking

I confirm that the above information is, to the best of my knowledge and belief, true and complete. I
undertake to keep the Authority fully informed, as soon as possible, of all events, which take place
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subsequent to my appointment, which are relevant to the information provided above.
Place: .
Signature

Date:
Name

T.S. VIJAYAN, Chairman
ADVT.III/4/161/13/Exty
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